7

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
"~ AT HYDERABAD

‘O.A.No.346/90 Date of Order: 15,10,1993
BETWEEN 3
A.,Sharada ' . .. Applicant.

AND

1, The Di;ectorrof Telecommunications,
Warangal Area, Warangal,

2. The Divisional Engineer (Telephones),
Adilabad, Adilabad District,

3. The Union of Indie, represented by its
Secretary, Department of Telecommuni-

cations, Sanchar Bhavan, New Delhi, .. Respondents,
Counsel for the 2Applicant : .. Mr,P.R.Prasad
Counsel for the Respondents .o Mr N,R.,Devraj
CORAM"Q

HON'BLE SHRI A,B,GORTHI : MEMBER (ADMN, )

HON'3LE SHKRI.T,CHANDRASEKHARA REDI¥Y ; MEMBER (JUDL, )




Order of the Division Bench delivered by
Hon'ble Shri A.B.Gorthi, Member(admn,),

The applicant who was engaged on a casual basis

&8 a Telecom Office Assistant in 1985 was dis-engaged some time
arter osepremper LYo/, AQYLLITVEU Y LS DdIMSC SUC 1985 L1l ou

this application praying for a direction to the respondents
to reengage her as a Telewm Office Assistant and to

consider her case for regular sbsorption.

2, The respondents in their reply affidavit
have stated that the applicant was engaged as & Telecom
Office Assistant in the office of the Telefom District
Engineer, édilabad purely on casual basis during the
period 1985-1987, &t that timetﬁgfﬁas a shortage of
Telecom Office Assistantd. The respondents deny that
the applicant had worked for more than 180 days in any
particular ;g:;t?LI%eﬂfurther allegatggn that the‘applicant -
was absent in the months of May, June and July 1986 and
May 1987, 1In Spetember 1987)12lSDTDs haa to be converted
as Telecom Office Assistants and they were allotted éo
Adilabad Telewm Office, Consequently the applicant who
was a casual employee had to make room for the regulariy
appointed Telecom bffica Assistants, As there was no work
' L

for the aspplicant after September 1987, s Wad to be dis-. "~
: 4 eogaged, ' %

3, When the case was called there (was none for
the applicant, _Mi,N.R.Devraj, Standing Counsel for the
' respondents present, However, as this is an 0ld case

and a short issue is involved we have perused the material
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Copy to:-
1« The Director of Telecommunications, Warangal Area,
Jarangal,
2. The Divisional Engineer(Telephones), Adilabad, Adilabad
- District. T
3. The 3Secretary, Department of Telecuﬁmuﬁicatiané,
Union of India, Sanchar Bhavan, New Dslhi.
4, Dne'qopy to Sri, P.R.Prasad, advocate, Flat No.104,
HeNO.1-1-048/A, Gandhi Nagar, Hyd=380,
‘5. One copy to Sri. N.R.Devaraj, S®, CGSC, CAT, Hyd.
6. OCOne copy to Library, CAT, Hyd. |
7« One spare copy.
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on record,

4, Mmittedly the applicant worked as a
casual employee with the reépondents for certain period
"during 1985-87, tHer serviégs had to be terminated for
wils &
no other reason than that there was no wark #2 the
respondents, In view of this,we cannot find that the
¢ re§pondent% action terminating ghenseféices of the appli-

cant was in eny way irregular or illegal, The petition

is therefore dismissed,

5, It is howéver open to the respondents, in
case the applicant is still willing to Work as a casull
employee, to consider her case if thefe is work, keeping
in view the number of days of service xendered by her with

the respondents organisation, There shall be no order as

to costs,

7 -\ -
/ (T CHANDRAQ* AlA KEDD (A.B ,GORT -
(Judl ) -

Menber Member Admn )

Dated : 15th October, 1993

(Dictated in Open Court)
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IN THE CFNTRAL ADMINISTRATIVE TRIBUNAL
HYZERABAD BENCH a7 HYDERABAD

THE HON' LR MR.LUSTI'CE.V.NEELADRI RAO
' o VICE CHATRMAN

AND
THE HON'BLE MR.A.B.GORTHT :MEMBER(QA )
AND

THE HOK'BLE MR.T.CHANDRASERHAR REDDY
MEMBER( JurIy, )

. D :
THE HON'BLE MR.:jT.TIRUVENGADAM:M(EJ

Dateds /CT[/G/ 1993 .

ORDER/JUDGMENT; -

r

Mede/RobusCraine, . .

. in

0.A.No, 9/75/90
B0

Adnittegd and Interim directions
issped )

Allgweq,

DLSPosed of with directions

("’Tﬁazgged.

Dismissed as withdrawn
Desmisseqd for default.
Rejecteq/brdered,

NG order as to costs., -
é
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